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BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI  

Original Application No. 1250/2024 

 

BHARATIYA KISAN UNION PURWA THROUGH ITS SECRETARY  

 

APPLICANT  

VERSUS  

UNION OF INDIA & ORS.  

RESPONDENT(S)  

 

REPLY ON BEHALF OF THE DISTRICT MAGISTRATE, PRAYAGRAJ, 

UTTAR PRADESH ALONG WITH THE SUPPORTING AFFIDAVIT. 

 

MOST RESPECTFULLY SHOWETH: 

1. That an order dated 24.10.2024 was passed by the Hon’ble National Green 

Tribunal, New Delhi, in OA No. 1250/2024 (Bharatiya Kisan Union Through 

Eats Secretary vs. Union of India and Others). Its relevant excerpts are 

reproduced hereinbelow: 

 

“2. Learned Counsel for the Applicant has also referred to Annexure-5 

the procedure for obtaining the prior approval of the project from the 

NMCG and the list enclosed therewith to show that no application was 

made by the Project Proponent to the NMCG seeking prior approval. 

 

3. The Applicant has also made the allegation with respect to the setting 

up of the Batching plant without obtaining any Consent to Establish 

(CTE) and Consent to Operate (CTO) from the UPPCB. In support of 
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his submission Counsel for the applicant has referred to Annexure-7 

which is the information supplied by the UPPCB under the RTI and has 

placed reliance upon photographs Annexure-8 in respect of Batching 

Plant. He has also pointed out that a similar issue in respect of the 

construction of a Railway Bridge across the River Ganga is involved in 

OA No. 611/2024 in which notices have already been issued. 

 

4. Ms. Simran Sehgal, Counsel appearing on behalf of the Counsel Ms. 

Priyanka Swami, accepts notice on behalf of Respondent No. 3 and 

seeks four weeks’ time to file the reply. The prayer is allowed. Let the 

reply be filed by way of affidavit at least one week before the next date 

of hearing. 

 

5. Issue notice to other Respondents for filing the reply by way of 

affidavit at least one week before the next date of hearing. The 

Applicant is directed to serve other Respondents and file an affidavit of 

service. 

6. List on 15.01.2025.” 

 

2. Pursuant to the aforesaid order dated 24.10.2024, the District Magistrate, 

Prayagraj, was pleased to constitute a Joint Committee by Office 

Memorandum No. G 01270/NGT/OA No. 1250/2024-25, dated 23.12.2024, 

nominating (1) Deputy District Magistrate, Karchana, Prayagraj, (2) 

Divisional Director or Sub Divisional Forest Officer, Social Forestry Forest 

Division, Prayagraj, (3) Executive Engineer, Flood Works Division, 

Prayagraj, and (4) Shri Kaushal Kumar, Assistant Environmental Engineer, 

Uttar Pradesh Pollution Control Board, Prayagraj. Copies of the said Office 

Memorandum are being filed herewith and marked as Annexure R-1. 

 

5

115



3. In obedience to the direction issued by the Hon’ble NGT, the Committee 

conducted a field inspection on 31.12.2024, and the following facts came to 

light: 

a) An Agreement dated 21.11.2023 was executed between the National 

Highways Authority of India, G-5 & 6, Sector-10, Dwarka, New Delhi, 

and M/s GPT Infraprojects Limited, Registered Office: GPT Centre, JC-

25, Sector-III, Salt Lake, Kolkata. Copies of the Agreement dated 

21.11.2023 are being filed herewith and marked as Annexure R-2. 

 

b) In terms of point-b of the said Agreement, the Authority undertakes to 

effect the rehabilitation and augmentation of construction of the 4-lane 

Prayagraj Southern Greenfield Bypass from design km 43.200 (near 

Mahuari) to design km 50.860 (near Nababa alias Nibi Kala Uparhar), 

having a total length of 7.660 km on NH-19, on an EPC basis. 

 

c) Out of 7.66 km of the project, a 3.1 km bridge is being constructed across 

the River Ganga, downstream of Sangam. At the time of inspection, 

foundation work for the said bridge was in progress. The following project 

particulars (furnished by the representative of M/s GPT Infraprojects 

Limited) are detailed hereunder. Copies of all relevant project records are 

being filed herewith and marked as Annexure R-3. 
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TABLE-1 

Project Name 

Construction of new 4 Lane Prayagraj 

Southern Bypass (Phase-1) from design Km 

43+200 (at Mahuwari village) to design Km 

50+860 on NH-19 (at Nababa Urf Nibi Kala 

Uparhar village) including Major Bridge on 

Ganga Sangam, Design length 7.660 Km, in the 

state of Uttar Pradesh under NH (O). 

NH No. (New/Old/Repair) NH-19, New Construction 

Mode of the Execution (BOT 

Toll/BOT 

Annuity/EPC/HAM/Item 

Rate/Others) 

4-Lane 

Length of the Project package 

(in Km) 
7.66 km 

Total Awarded Project Cost 

(in Cr) 
INR 739.00 Cr. 

Client National Highway Authority of India 

Authority Engineer Theme Engineering Services Pvt Ltd. 

Contractor Name M/s GPT Infraprojects Ltd. 

Date of Award (LOA Date) 17th October 2023 

Date of Agreement 21st November 2023 

Date of Appointment 19th December 2023 

Construction Period (in 

Months) 
30 Months 

Scheduled Date of Completion 16th June 2026 
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Project Name 

Construction of new 4 Lane Prayagraj 

Southern Bypass (Phase-1) from design Km 

43+200 (at Mahuwari village) to design Km 

50+860 on NH-19 (at Nababa Urf Nibi Kala 

Uparhar village) including Major Bridge on 

Ganga Sangam, Design length 7.660 Km, in the 

state of Uttar Pradesh under NH (O). 

Maintenance of Period 10 Years 

 

 

TABLE-2 

Civil Works  

A ROB Length = 86m 

A.1 SPAN ARRANGEMENTS 1x 25+1x36x1x25 (Width 2 x17m+Median Gap) 

B FLYOVER Length = 60m 

B.1 SPAN ARRANGEMENT 
1x 15+1x30x1x15 (Width 2 x14.5m+Median 

Gap) 

C VUP Length = 20m 

C.1 SPAN ARRANGEMENT 1x 20x5.5 (Width 2 x14.5m+Median Gap) 

D BOX CULVERT  

D.1 CONSTRUCTION OF 

BOX CULVERT 
nos = 22 

E MAJOR BRIDGE OF RIVER 

GANGA 
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Civil Works  

E.1 LENGTH OF GANGA 

BRIDGE 
RMT = 3100 

5.2 SPAN ARRANGEMENTS NOS = 5x38+1x79.8+14x174.6+1x79.8+18x38 

5.3 FOUNDATION TYPE/NO NOS = Well Foundation/80 

5.4 SUBSTRUCTURE 

TYPE/NO 
NO = RCC/80 

5.5 SUPERSTRUCTURE 

TYPE/NO 
Span = Extradosed/78 

F DRAIN WORK  

6.1 CONSTRUCTION OF 

DRAIN 
RMT = 7600 

G HIGHWAY WORK  

7.1 MAIN CARRIAGEWAY RMT = 4340 

7.2 EMBANKMENT RMT = 4340 

7.3 SUBGRADE RMT = 4340 

7.4 CEMENT TREATED SUB 

BASE 
RMT = 4340 

7.5 CEMENT TREATED BASE RMT = 4340 

7.6 AGGREGATE INTER 

LAYER 
RMT = 4340 

7.7 DENSE BITUMINOUS 

MACADAM 
RMT = 4340 

7.8 BITUMINOUS CONCRETE RMT = 4340 
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d) M/s GPT Infraprojects Limited has installed multiple plants to facilitate 

construction, including Concrete Batching Plants, a WMM Plant, and a Hot 

Mix Plant, as indicated in its letter No. GPT/W-181/NHAI/24-25/273, 

dated 03.01.2025. Copies of this letter are being filed herewith and marked 

as Annexure R-4. 

 

Serial 

No. 
Name of plant Location Purpose 

1 
Batching Plant 

CP-18 (1) 

Kuriya 

Lawayan 

(inside 

UPSIDDA) 

Construction of ROB, Approaches with 

RE Wall, Flyover, Viaduct, VUP, 

Culvert, Drain, and other minor 

structures, as well as Road work for 

Main Carriageway and Service Road. 

2 
Batching Plant 

CP-18 (2) 

Kuriya 

Lawayan 

(inside 

UPSIDDA) 

Construction of ROB, Approaches with 

RE Wall, Flyover, Viaduct, VUP, 

Culvert, Drain, and other minor 

structures, as well as Road work for 

Main Carriageway and Service Road. 

3 WMM Plant 

Kuriya 

Lawayan 

(inside 

UPSIDDA) 

Construction of ROB, Approaches with 

RE Wall, Flyover, Viaduct, VUP, 

Culvert, Drain, and other minor 

structures, as well as Road work for 

Main Carriageway and Service Road. 

4 Hot Mix Plant 
Kuriya 

Lawayan 

Construction of ROB, Approaches with 

RE Wall, Flyover, Viaduct, VUP, 

Culvert, Drain, and other minor 
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Serial 

No. 
Name of plant Location Purpose 

(inside 

UPSIDDA) 

structures, as well as Road work for 

Main Carriageway and Service Road. 

5 
Batching Plant 

CP-30 

Lawayan 

Kalan 

Construction of Approaches Major 

Bridge over River Ganga 

6 
Batching Plant 

CP-30 

Nibi Kalan 

(Jhusi) 

Construction of Approaches Major 

Bridge over River Ganga 

 

e) The Committee found that M/s GPT Infraprojects Limited has further 

installed a 30 cubic meter/hour Concrete Batching Plant at Khasra No. 

146/2 and 200 M, Village-Lawayan Kala, Tehsil-Karchana, District-

Prayagraj (Latitude: 25.368907, Longitude: 81.910329). Copies of relevant 

site photographs taken on 31.12.2024 are being filed herewith and marked 

as Annexure R-5. 

 

f) The unit’s rated capacity is 30 cubic meters/hour using ballast, cement, and 

gravel as raw materials. At the time of inspection, the plant was found non-

operational. 

 

g) Water is made available through a private borewell for domestic purposes 

and for mixing raw materials; a septic tank/soakpit arrangement is used for 

domestic effluent, and no industrial effluent is generated. 
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h) Three DG sets of 125 KVA capacity have been installed for uninterrupted 

power supply. One DG set is equipped with a canopy for noise attenuation; 

the other two lack acoustic enclosures. 

 

i) The unit has neither obtained Consent to Establish (CTE) nor Consent to 

Operate (CTO) from the State Pollution Control Board and has yet to apply 

for the same. 

 

j) By letter No. G1240 / NGT OA No. 1250/2024, dated 13.12.2024, the 

Regional Office, Uttar Pradesh Pollution Control Board, Prayagraj, issued 

a notice to M/s GPT Infraprojects Limited to obtain the requisite Consent 

to Operate under the Water (Prevention and Control of Pollution) Act, 

1974, and the Air (Prevention and Control of Pollution) Act, 1981, via the 

Niveshmitra portal. Copies of this letter are being filed herewith and 

marked as Annexure R-6. 

 

k) By letter No. H 21910/C-2/Jal-176/24, dated 27.12.2024, the Uttar Pradesh 

Pollution Control Board, Lucknow, issued a Show Cause Notice proposing 

the imposition of Environmental Compensation to the tune of INR 

10,00,000/- (Rupees Ten Lakh). Copies of said Show Cause Notice are 

being filed herewith and marked as Annexure R-7. 

 

l) The Ministry of Environment, Forest, and Climate Change, Government of 

India, granted EC Identification No. EC23A3601UP5675402N, dated 

14.11.2023, in favor of the National Highways Authority of India; 
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however, there is no evidence of specific Environmental Clearance for this 

portion of the project in Prayagraj and Kaushambi. Copies of the aforesaid 

EC Identification are being filed herewith and marked as Annexure R-8. 

 

m) By letter No. G 01238/NGT OA No. 1250/2024, dated 13.12.2024, the 

Regional Office, Uttar Pradesh Pollution Control Board, Prayagraj, 

forwarded a copy of the Hon’ble NGT’s order in OA No. 1250/2024 to the 

Project Director, National Highways Authority of India, 18C/28-A, 

Sarojini Naidu Marg, Near AG Office, Civil Lines, Prayagraj, directing 

that construction of the bridge across the River Ganga, between Naini and 

Jhusi, shall proceed only upon obtaining permission from the National 

Mission for Clean Ganga. Copies of the said communication are being filed 

herewith and marked as Annexure R-9. 

 

n) By letter No. 11015/NHAI/Pkg-2/Southern Bypass/PIU/Prg/35564, dated 

31.12.2024, the Project Director, National Highways Authority of India, 

Prayagraj, apprised the UP Pollution Control Board, Lucknow, that an 

application (Application ID-NMCG 2024101717233) for obtaining NOC 

from the National Mission for Clean Ganga has been submitted and 

remains pending. 

  

o) On inspection, civil work relating to the foundation of bridge pillars was 

found to be in progress. Copies of the relevant photographs dated 

31.12.2024 are being filed herewith and marked as Annexure R-10. 

From the perusal of aforesaid facts that the National Highways Authority of India 

has proceeded with constructing a bridge across the River Ganga, between Naini 
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and Jhusi in Prayagraj, sans the requisite No Objection Certificate/permission 

from the National Mission for Clean Ganga, New Delhi. Given the potential 

impact on the environment, river flow, and aquatic biodiversity, it would be 

expedient to constitute a high-level technical committee to study and analyze the 

adverse effects of such construction activities. Based on its findings, appropriate 

environmental compensation should be levied upon the National Highways 

Authority of India, and continuation of the construction work shall be made 

contingent upon obtaining the no-objection certificate from the National Mission 

for Clean Ganga. 

The foregoing report of the Committee is submitted herewith for the kind perusal 

of the competent authority and for such necessary action as may be deemed fit. 

 

THROUGH 

 

PRIYANKA SWAMI 

ADVOCATE 

STANDING COUNSEL FOR STATE OF UTTAR PRADESH 

                                       F- 13, GROUND FLOOR, JANGPURA EXTENSION, 

Date:  12.01.2025                                                                    New Delhi-110014 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

Bharatiya Kisan Union Purwa through its secretary 

Union of India & Ors. 

PRINCIPAL BENCH, NEW DELHI 
Original Application No. 1250/2024 

OTARY 
S.C. Tiwari 
Prayagral 

Regd Ng2aL 

Versus 

AFFIDAVIT 

Utta. Prade 

NOT4 

S.C. TiaH 

Rego 
FVE 

I, POOJA MISHRA aged about 40 years d/o Sh. S.S, MISHRA is 
presently posted as ADM (ADMINISTRATION), PRAYAGRAJ, UP 
having office at Prayagraj Uttar Pradesh. 

ONQTARIAL 

1. That I am posted as stated above and well conversant with the 
facts of the present case and as such competent to swear this 
affidavit on behalf of District Magistrate, Prayagraj, Uttar 
Pradesh before this Tribunal. 

Applicant 

2. That the accompanying Affidavit has been drafted by our counsel 
upon ny instructions. 

Respondent(s) 

3. That the contents of the accompanying reply are true and correct 
and the knowledge has been derived from official records and 
nothing material has been concealed therefrom. 

DEPONENT 

NÓARJAL 
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NOTAR 

VERIFICATION 

Of Uta 

Verified on solemn affirmation at Prayagraj on this 13th day of 

January, 2025 that the contents of the foregoing affidavit are 
true and correct to the best of my knowledge and no part of it is 
false and nothing material has been concealed therefrom 

S.C. Tiwari 
Prayag1a, 

Regd Nd204O 73 Prae 

ldentified by.........S.C. . 
Advocate on dated.3..e.:SA.NM/RM. 

...before me who accepted and verifted 
the contents of affidavit to be true and correcL 

S.C.�Tiwari 

NoiarfgT5 

DEPONENT 

ldentified by 

Advocate 
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